Affidavil to be Funished by the caniidate alongwith Numination Paper
Before the Retvraing Officer
For election t0...uuvaverieinnes (name of the House
From..ll. Silmeuld..... -.-Constituency{Name af the { ‘onstituco

I LA SRR
o Ripacuanen sAy wintdgugh: seiwide of, . LAT R, QUL SBBNT .

Aged.Th4 | years, residein of, .":‘?E.T.TH‘.HLIT Ar.......(mention full postal address), » andidule al wic abésve
Election, do hereby solemnly affirm and stale on oath as undar- '
{ strike out whichever is no applicable)

(1) 1 am a candidate set up hy——-T20e B __(name of the political party ) / am contesting as an
Independent candidare.,
() Details of PAN and status of filing of Income tex return
“SLNo. | Names Permanent The financial year for | Total income |
Account Number | which the last shown In [ncome
(PAN) Income-tax return has | Tax Retum { in
- i been filed Rupees) el
[ ol AlzZPszetol 2017-18 8,04803
2, Spouse-
L Dependent |
i, Dependent 2
5. Dependent 3, ........

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

Sl | Offence Description
Ma.

{a) | The detalls of cases where the court has taken
cognizance, Sections of the Act and description

of the offence for which cognizance taken ; G
{b) | Name of the coun, Case No. and Date of order
taking cognizance =
(e} | Details of Appeal {s) ' Application(s) for revigion o

[ (if any) filed against the above order(s) -

4, Cases in which 1 have been coavicted by a court of low(other those referred o in Form 26);  *

(a) | The details of cases, Sections of the
Act and description of the offence for
which convicted :

|
i

| s
| () | Mame of the Caprt(s). Case No. and

L ‘ Date(s) of order(s) .
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13 Thui | give hevern below ihe details of o o 3ssets (movable and Liamovable et ) of mysels,

riw spouse and all dependents:

(Minte:

|. Assets in joint name indicating the extent of joint ownership will slso have to be given )
2. In case of deposil/Investment, the details including Serial Number, Amount, Date of Deposit, the Scheme.

Name of Bank/ Institulion and Branch are 1o be given

3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect ¥ lisied”
companies and as per hooks in case of non- listed companies should be given,

4 . Dependent’, here menns « person, substantially dependent on the income of the candidate,

5. Desails including mmount is 1o be given separately in respect of each investment)

rﬁ.d Drescription

{ Mo

(5

Self

Dependent-1 | Dependent-2

Dependent-3

(Czgh in hand

60,000

{ii)

Details of Deposits in Bank
accounts (FDRs, Term Deposits
and all ather types of Deposits
including saving sccounts),
Deposits with Financial
Institutions, Non Banking
Financial Companies and
Cooperative socleties and the
amount in esch such it

125‘136

(i) | Details of investment in Bonds,

Debentures/shares and uniis in

companies/Mutual Funds and
others and the amount.

(iv)

Details of investment in NSS,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company end the
amount

l
|
|

()

Personal loans/advance given 1o

ary person or entity  including
firm, Company, Trust eic. and

] other receivables from debiors

and the amount.

[vi}

Moror Vehicles/Alrerafls/

¥ achts/Ships (details of Make,
Registration Mo. ete, Year of
Purchise and amount

[:vii'll

|
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Jewelry, builion and valuable
thing (give details of weight and

L. o value)




] Any other assets such s valué of
| {Zhims/interest '

Jl,'l'cm‘ Total value

S

(Mewe: 1. Properties in joint ownership indicating the cxtent of joint
2 . Each land or building or apartmemnt j

—_ —a- L.

ownership vwili also have 1o be indicata
should be mentioned separately in this format.)

5 | Description
No

Self

Dependent-1

Dependent-2

T
i D

pﬂd!h‘l:}_ |

Location{s) g
|__Survey number(s)

L ) Ay
F AT

Avea (Total measurement in
acres) o

“Whether inherited property
(Yes or KO)

Date of purchase in case of self
acquired property . -

CmnFEd[i;cmuf

purchasejat the time of
purchase

way of deve
construction ete.

Any Investment on the land by
lepment,

Approximate Current market
vilue

(i) | Nos-Agricultural Lapd
Location(s) -
Survey number(s)

s GRS

] 2Tl
ST

Area (Total measurament in
sq. fi.}

.!.ﬁd.l‘_'rmﬂ-

Whether inherited property
(Yes or NO)

lq.;-_-_.

Date of purchase in case of self
acquired

O1-02-1229

Coat of Land (in case of
purchase) a1 the time of
purchase

2

Any Investment.on the land by
way of development,

Approximite Currerd market
value '

A,-:m,mcy:

{iii) Smnu.@jumgn
(including apartments) -
i ~Location(s) J
-Survey number{s)

Built up Area (Tota]

measurement in sq. f1.)

- -
-

3 () A I"-”"”ﬁl



TN wiher inheriied property

(" c=or MO)

D :-ufpurchaﬂ:' in case of seil
| acusired property

C ust uf propery (in case of
pu rchase) at the time of
| prchase

Ay Invesimeni on the
priiperty by way of
devalopment, construction ete,

A pproximate Current market
vilue

(iv)

apariments, )
-Location(s)
- Survey number{s)

Mugmmm:ﬁé‘ ey

- 1%““

ﬂ'.{'i‘

E';liﬁhg[

Acrea (Total measurement in
sc fi)

V=L, =

0592 | lae0m

s

An-tbob

Built up Amﬁﬂr_u.i
measurement in sq. fi.)

Whether inherited property
{Yes or NO)

Dite of purchase in case of self
| acquired property

To2-108 4

Cost of property (in case of
purchase) at the time of

2,000/ _

| purchase
Any Investment on the Jand by

way of development,
caonstruction efc,

G5 00 000

Approximate Current market
villue

1600000/

Oithers (such as interest in
property)

Total of Carrent Market
Yalue of (1) to (v) above

d.':su,nno/_ 16.80,009/ -

(6) 1give herein below the detalls of liabilities! dues to publle financial institutions and government :-

.s.‘..
'| Hﬂ.
|

(Mote: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

Deseription

Self Spouse(s)

Dependent-1 | Dependent-2

Dependent-3

| (i)

i Loan or dues to Blult.l'l‘hunr.lai
]

Name of Bank or Fl
Amount outstanding
Nature of loan

Loan or des to any
individuals/ Entity other than
mentioned in (i) above.
Mama(s)

Amount outstanding

Mature of loan

O -
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Ay other liability : .

Csrand total of liabilities —I—— |

Govejament Dues; .
Dhues o departments dealing | |
with government |

_acconimadation i

S Dues to departments dealing
with supply of water /

Dues to departments dealing ==
with supply of electriciy /

with supply of

Dues to departments dealing /
telephones/mobiles

Dues to departments dealing
vfith government transport

Grand total of all Govt. ducs

(7} Details of profession or occupation;

& Self. ML SuGBULT | ESLT CHRRmPRGR -
b. Spouse ............
(8) My educational qualification is as under; . A, 21D,

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Name of the School /Collage/ University and the year in which the course was completed.)

(¥). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. Nmal’ﬂmwﬂd&u s‘ghﬂlﬁﬁﬂhﬁﬂ AR R
2. | Full postal address RAA CUARMDER AWM T
i Number and Name of the constituency and L ERmIT HwlaLI R P L CalbAyLs
State Byl EALT 2 LR PRrR m 4
3. | Name of the Political party which setupthe -] ¢.™M- 11 LubnAuLr
candidate (otherwise write ‘Independent'} ’ B 4- £, el
4.| (a) Number of cases in which conviction order
puud{uihtrﬂimﬁmmﬁ;mdminFm-mZﬁ} TAL . e

. Gwﬂﬂ' fM




goart () have taken cognizane:

FTpan e AYZ Pz LeoP

(2] Candidate

S i i a i T b g SRR
|_ {«; Tuial number ul Pending ceses whene the

dy

Yean T which last

2o

==k h-l- E-r-.-.-m'
{ngwme Tax Return fled |

T eRod480%

(b} Spotise:

* 1 {<) Dependents

Description

Self

Spouse

Details of Asscts and Lisbilities in rupees

—

1
bl e bl

| D

e —

Dependent=|

Movesble
Assel (Total value)

Immovahle
Aszel ;

Purchase Price and
Development Cost of
Immoveble Propery
(Total Value)

]

(1) | Approwimate Current
Market Price of

Asse: (Total Value)

i Liabilities

(1) Government
dues (Total)

{1i) Loans from Bank,
Financial Institutions and
others {Total)

Highest edueational qualification:

- M.f B.ED

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed.)
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1, the depanent, above named, do hereby verify and declare that
best of my knowledge and belief, no part of it is false and nothing material has been concealed

declare that :

{u) there is no case of conviction of pending casc agninst mcﬂm than
i) L my spouse, or my dependents do not have any asset or liability, other

ihave

Werified Bl......oovsrrrivrirsne sonsd U o R eramni iy

VERIFICATION

ntents of this affidavit are true and correct Lo the
g there from. | further

those mentioned in items 3 and 4 above;
than those mentioned in ftems 5 2nd 6




-

“ Notes 1. Affidavit sneuld be fled lntest by 310 PM on the last date of filing nominations.
2. Affidavit snould be sworn before an Lath Commissioner or Maystraie of the First Class or hefore a Mettary
Publiz.

3 Al columns should be filled up and 1o column to be left blank. 1f there is no information to furnish i» tespuit ol

any item, cither “Nil™ or “Not applicable”, as the case miay be. should be mentioned
I The affidavit should he either tvped or writen fegibly and neafhy,

gwﬁwb’(\



4 @l QAR (31 71 18 @)

EE FEl
fam— w0 el we
U~ A+ o Puafern, ur— e, Rre— o8t TRy

®. | 4% B A | & TN T T el W R
1. | e faer oo @, giten CEnRCIn) 1002561010002164 5886-00
2, | SAEEE 4%, Afdent e W@ 20930394984 112069-28
3. |Rd we 3@, giten Tor @ 11115930457 2557-80
4. | e 99, [9ER U A=A | @9q @ 10839464896 2355-28
5. | gfEa 4% oife Sfear, gt CEGRCIG 672402010006512 4068-00

Bl AT 126936-36
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INDIAN INCOME TAX RETURN VERIFICATION FORM Assessment Year

ITR-V [Wiere the dats of the Rewura of Income in Form ITR-1 (SAHAD, ITR-2, ITR-3, 2{) 1 3_1 9
ITR-4BUVGAM), ITR-S, ITR-T transmitted electronically withual digital signature] .

Pliase soe Rigle 12 ol coime-tax Riles, 19625

FORM

.;* Name AN
g RAM CHANDRA SAHANI [m&ﬂ]F |
E
g Y| FlutDoarlock No Name Of Premises/BulldingVillage l:::g:m which
E‘ E‘ g S5i0- GULI SAHANT KAITHAVALIYA lelecteonleally
EGE | — transmitted
a3 ; HRoad/Street/Post Oifice Area/Lasality
E ; .é‘ KAITHAVALIYA SUGAULL Giaps  |Pdividual
o
E z Towa/CityDistrict State Tin/ZipCule] Asdhaar Number! Enrollment (D
#% | "EAST CHAMPARAN
E : BIHAR H45456 RNHE WK J98G
i
. Designativn of AQ (Ward / Cirele) |ITO WARD 115), BETTLAH | |Original or Revised | oRIGINAL
E-liling Acknowledgement Number SBS0G01L600E0EH | DllﬁDD—M‘h‘l—‘.ﬂ"\"‘k"ﬂl 08-D8-201% i
1| Gross Total Income 1 ADE03
1| Deductions uoder Chapler-¥i-A F 3 1123
3| Total Incouse 1 TITORD
'E 2 [Curreni Year luss, if any Ia o
gE t__l_ Nt Tax Payable 4 TL4UE
£ 2 | 5| Interest and Fee Payabile 5 0
5 E & | Totol Tax, Interest and Fee Payahle L TL4YR
T | 7| TaxesPabd
EB | a | Advance Tax Ta i
= b | TDS T 7060 .
g e | TCS Tc 0 of i
= A | Self Assessment Tax 7d G4440 il i
¢ | Total Taxes Pakd (Ta+7b+7e +7d) Te
§ | Tax Payable (6-Tc) K
9| Refand {Te-&) 9 o
1h| Exemipt Inceme Agricultare i 10
. i Dihers il [l
VERIFICATION
I, RAM CHANDEA SAHANI sond daughter of GULLL SAHANI . hodding Permanent Account Mumber _ AKZTPERGE

selemnly declare to the best of my knowledge and belief, the information given i tha retiern and the schedules thereio which have been tramsmitted
electronically by me vide acknowiedgement number mentioned above i correct and complete and that the amount of tosal inconse and other particulars
shown therein are truly stated and are in accordance with the provisions of the Income-ux Act, 1961, in respect of income charpeable o ingeme-ay for
1he previous year rebevant Lo the assesinsent year 200819, 1 furiber declase thai | am malking this returm in my copacity as

Sell und [ am also competent to make this retarn and verify it

e Daite  OH-08-2014 Place MOTIHARI
__I:I‘1I|F retirn has been prepared by u Tux Boiowrn Preparer (TRP) glve further details as below:
Identilicutivn Na, of TRP Mame of TRE o ——— |
Fur OiTice Use Duly X o
Receipt No Filed fram 1P address W
a7 f
e

Soud and signomre of

ARTPEIREIFN 565000 16000068 L0 E VHE DG T AL T 0TDESBO X X BB F AL ki R
receiving afficlad

Fiease send the duly sigred Form ITR-V to *Centralized Processing Centre, Ineome Tax Depurtment, Bengalure 5605007, by ORDINARY I
POST OR SPEED POST ONLY, within 120 days from daie of runsmitting the data electronically. Foom 1TR-V shall mot be recemved in any oflier
fice of the Income-tas Depaniment of in aay clber nsanner. The confinmation of recsipt of this Form ITR<Y at ITD-CPC will be sent 1o the e-mail

rikdreis sksmomidv %G ana il goen A

()t A W/
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